THE HIGH COURT OF KERALA

Ernakulam -682031
Email: pio.hc-ker@gov.in
Phone: 04842562015

Fax:04842391720

P10 536/2026 Date: 16-09-2026
From

THE PUBLIC INFORMATION OFFICER
To

Shri Boban Mattumantha

C.N.Puram P.O.,

Palakkad - 678 005,
Sir,

Sub:- Query under Right to Information Act, 2005 -reg.
Ref:- Your application dated 17.08.2026, received on 17.08.2026.

Please refer to the application cited. In this regard, it is informed as follows:
1. It is informed that in response to the complaint forwarded by Shri Boban Mattumantha
to the email address hckerala@nic.in on 14.03.2025 regarding the use of the honorific
expressions “Hon’ble Court™ / “Hon’ble Judge™ in official documents, a reply letter dated
03.09.2026 has been furnished to the applicant via email .

Notes and orders in this regard cannot be disclosed, as they are replete with personal

information and details held by this Public Authority in a fiduciary capacity.
Consequently, this information is barred from disclosure under Section 8(1)(e) and
Section 8(1)(j) of the Right to Information Act, 2005.
2. Rule Committee of the High Court of Kerala, constituted under 123 CPC had examined
File No. DI-1/152499/2022 relating to the practice of “Tom-Tom” proclamation and, vide
minutes dated 10/07/2024, the Committee has resolved to delete the existing sub-rule (2)
of Order XXI Rule 54, which deals with proclamation.

Office Notes in this regard, placing the matter before the Rules
Committee, comprising of three pages, can be obtained on payment of X9/- (Rupees Nine
only)*.

*(The fee for copy of documents is calculated as per section 7(5) of the Right to
information Act, 2005 read with Rule 16(b) of the Kerala High Court (Right to
Information) Rules, 20006. The fee is being levied (@ Rs.3/-per page. The fee can be paid
in any mode as laid down in Rule 4(3) of the Kerala Right to Information (Regulation of
Fee and cost) Rules, 2006).
Yours faithfully,

Digitally sianed by

Kausalya Ramachandran

Date: 16-09-2026

11:05:48

Public Relations Officer
& Public Information Officer

Appeal, if any, can be preferred in Form 'D' before the Appellate Authority within 30 days of receipt of this communication, as laid
down in Rule 15 of the Kerala High Court (Right to Information) Rules,2006. Address: The Registrar General, (Appellate Authority



THE HONOURABLE THE CHIEF JUSTICE

DI-1/152499/2022

Sub: Petition against the practice of “Tom-Tom proclamation (Kinnam
Mutti vilambaram)” and associated Tom-Tom charges -reg.

Kindly see a petition from Sri. Boban Mattumantha in the subject matter,
placed at pages 1-2 c.f. The English translation of the petition is placed at pages 7-
8 c.f. The petitioner submits that several decades have passed since the stoppage
of the practice of proclamation by beating of drums for carrying out attachment
proceedings and that at present the same is being done by "Tom-Tom" (Kinnam
mutti vilambaram). Petitioner has enclosed a copy of the RTI reply received from
Palakkad District Court for substantiating the same (at pages 5-6 c.f). The English
translation of the RTI reply is placed at pages 9-10c.f.

petitioner requests to check the archaic practice of “Tom-Tom proclamation
(Kinnam mutti vilambaram)" resorted to Dby the Courts during the attachment
proceedings. Petitioner questions the need for publicly proclaiming by means of
such practices like "Tom-Tom proclamation”. Petitioner invites attention to a recent
incident in Kollam in which a girl student committed suicide, disheartened by the
installation of an attachement board by Kerala Bank in front of her house.

petitioner submits that in the present times, there are several means O
convey information regarding proclamation by way of Notices, Posters, Print and
visual Media, Social Media eic. petitioner finally requests this Court 10 reconsider
the relevance of the practice of proclamation using *Tom-Tom" and the imposition

of associated "Tom-Tom Charges”.

In this regard, it is submitted that the Courts in the State are entitled to levy
“Tom-Tom Charge" of X100 to be payable to the tom-tom beaters for proclamation
of attachment, sale or delivery of possession of property as prescribed in note (vii)
under item No. 1X in the table of process fees contained in the Rules issued by the
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High Court under the Kerala Court Fees and Suits Valuation Act, 1959 (copy of
High Court notification no, D1-27171/1999 dated 05/04/2016 at pages 11-12 c.f).

It is further submitted that Rule 54 of Order XXI of the Code of Civil
Procedure, 1908 deals with attachment of immovable property. Therein, sub-rule
(2) of rule 54 of Order XX reads as follows (copy at pages 13-14 c.f).

“(2) The order shal

htuumxmwm and a copy of the order shall be affixed on a

conspicuous part of the property and then upon a conspicuous part of the court-house, and
also, where the property is land paying revenue to the Government in the office of the
Collector of the district in which the land is situated and, where the property is land situate
in a village. also in the office of the Gram Panchayat, if any, having jurisdiction over that

village.

A plain reading of the above rule indicates that, in attachment of immovable
property, proclamation is a mandatory requirement and that it has to be carried out
either by the mode of beat of drum or other customary mode. As per the RT| reply
of the District Court, Palakkad, proclamation by beating of drums in attachment of
immovable property is not prevalant at present. But they are resorting to ‘kinnam
mutti vilambaram', which can be considered as customary mode as required in the
statute. It is submitted that, upon telephonic enquiry, some other District courts,
namely Thiruvananthapuram, Emakulam and Kozhikode also informed that
proclamation by beating of drums is not prevalant in those places as well.

It seems that the request of the petitioner to abolish the practice of
proclamation in its entirety during proceedings for attachment of immovable
property would require amendments to Rule 54 of Order 21 of the Code of Civil

Procedure, 1908,

Here it may kindly be noted that the Tom Tom charges were enhanced from
%15/ to X100/ in the year 2016, vide High Court notification No. D1-27171/ 1991,
dated 5-4-2016 (copy at page 11-12 c.f) on the recommendations of the Rule
Committee.
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- In the circumstance, it may kindly be considered whether the matter be
referred to the Rule Commitiee constituted under Section 123 of the Code of Ci

h .
Procedure, 1908 for its opinion and recommendations.
Submitted for orders.
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